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MR. DEPUTY-SPEAKER: Yes; it
has to be

Prof. Mavalankar.

(iv) CLOSURE OF AHMEDABAD LAKSHMI
CorroNn Miirs LTD. RESULTING IN
UN-EMPLOYMENT TO OVER 1,700
WORKERS.

PROF, P. G. MAVALANKAR
(Gandainagar): I am grateful to you,
Mr, Deputy-Speaker, for permitting
me to raise the state of affairs of one
of the textile mills of Ahmedabad,
The Ahmedabad Lakshmi Cotton Mill,
which has beui more or less closed
for thre last several months- -practi-
cally since June this vear. But the
tragedy of the situation g that, from
November 15, the mill i< totally clos-
ed, ang the result is that morz than
1,700 workers and several members of
clerical and admunistiativ, stalf have
beoy thrown completely out of job,
and the situation has hecote very
serious, All these families of mnure
than 1,700 people are without any
asgistance because the dueg in terms
of salaries, wages, provident fund
amount, ;isurance amount, etc, of all
these workers, which have to go to
the bank in a proper way, have not
been creditedq by the management.
Therefore, the problem hasg become
more acute. I want to invile the
atter.tion of the Ministers of Industry
ang of Commerce to this grave matier
and I want them to look into this
matter urgently because so many hun-
dreds of families arc involved. The
Minister of Parliammitary Alfairs is
here, and I hope he will convey this
to those Ministers,

My esieemed friend, the Finance
Minister, if he was on my aide, would
have supported me; perhaps he may
wot do it now because he i‘ in the
Government, But the point is this.
Coming as T do from Ahmedabad, I
know the plight ang lot of these un-
fortunate people who have been with-
out jobs for several mauths and
whose legitimate  dues—provident
fund &nd other dues—are not being
e‘f:editad .to‘t_h?i‘r qccoun! in the bank.

timiable. Therefore, my point iz this.
Unless the Government of India and
the Government of Gujarat jointlv, in
a cooperalive way, look mto this mat-
ter and do something quickly, nothing
will happen.

Lastly, the bonus has not been paid
to the workers of this Mill this year.
The workers of the other mills of
Ahmedabad—there are more than 65
of them—have got this, but the wor=
kers of this particular mill did not gel
the bonus. Let the hon. Minister of
Parliamentary Affairs note this I am
not suggesting that you ghould imme-
diately take over this mill under your
care under the Industries (Develop-
ment and Regulat'on) Act of 1951
1 know that it has been the practice
for the last several ycars not to take
over sick units under this A~t. What
1 waut ig that the Government of
India and the Gujaist Government
should jmintly lonk into the matter
quickly with a view to restarting this
mill. In view of the fact that the
ATIRA and other groups have opine.
about the viability of the mill jt ir
all the more yecessary that thus mil
should be started very urgently. The
mil] has already got veiy sfvod wquip-
ments ang their building and machi.
nery arc reportedly in good vondition:
If the mill is started very socu, tl-
people of my constituency will ge

immediate and quick rclief. Thani
you.

——
15.11 hrs.

COMMITTEE ON PRIVATE MEM
BERS' BILLS AND RESOLUTION:

EIGHT REPORT

SHRI YADVENDRA DUTT (Jaun
pur): I beg to move the following:

“That this House do agree wit
the Eighth Report of the Commitie
on Private Members' Bills nnd R
solutiong Eed to the Houge ©

——ts WE et am
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MR. DEPUTY-SPEARKER: The
question is:

“That this House do agree with
the Eighth Report of the Commiitee
on Private Members’ Bills and Re-
solutiong presented to the Housa on
the 30th November, 1977.”

The motion was adopted,

15.12 hrs.

PROFITEERING PREVENTION AND
PRICE CONTROL BILL*

SHRI K. LAKKAPPA (Tumkur):
I beg to move for leave to introduce
a Bill to regulate the prices of essen=
tial articles of daily consumption and

to prevent profiteering in  such
articles,

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to regulate the prices
of essentia] articles of daily con-
sumption and to prevent profitcer-
ing in such articles.”

The motion was adopted.

SHRI K. LAKKAFPPA:
the Bill

I introduce

TRADE UNIONS (RECOGNITION)
BILL®

ot gew W wEaw (I5EA) o

S rrsq W, F weny ¥ § fw

R sraT gy w AT 37 ¥ SRy

1 Ivag woT A fadaw €1 gqe-

eqrfyy woF ®F st & ard

MR. DEPUTY-SPEAKER:
question is:

“That leave be granted to intro-
duce a Bill to provide for the pro-
cedure for recognition of Trade

The motion was adopted,

The

Bills introduced AGRAHAYANA 11, 1899 (SAKA) Bills introduced 204

oft g vt wrn : & fdas
queaTfea st o

DOMESTIC WORKERS (CONDI-
TIONS OF SERVICE) BILL*

o g W wEYE (INA)
Iqeny wEEa, ¥ swnw woar § fe
o wi FAET A wogd & Frame
% el rar ST 2T § AU HYA W
I v A fadaw ) goeafi
w37 € sopate € oy
MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bil] to provide for th: fixa-
tion of wages and for improvement
of working conditions of domestic
workers.”

The motion was adopted.

ot g wr weaTy - e ot
gueafim & §)

re— )

CONSTITUTION (AMENDMENT)
BILL*

Amendmenty of articles 74 ang 163

off & wx wEag (sdA) o
e wgEw, § vy v § fe
i wr@ ¥ dfa & wedr 74 awr
163 ¥y Fwhw v ¥ fadaw =y
guearfon %<3 ¥ wnfy & o

MR. DEPUTY-SPEAKER:
question is:
“That Jeave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

The

*Fublishey in Gazette of India Extraordinary Part II, section 2, dated

2-12-1977.



